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Order No.02 Dated- 20.04.2021
The matter is taken up through video conferencing.
No one turns up on behalf of the parties.
The petitioner is directed to remove the defects as pointed out by
the stamp reporter within two weeks after the lockdown period is
over.
Apprehending his arrest, the petitioner has moved this Court for
grant of privilege of anticipatory bail in connection with Barwadda
P.S. Case No.223 of 2020 (Spl. POCSO Case No.05 of 2021) registered
under sections 376/323/341/504/506/34 of the Indian Penal Code
and under Section 4 of POCSO Act.
Perusal of the record reveals that process under Section 82
Cr.P.C. has been issued against the petitioner. It is further averred
that the allegation against the petitioner is that the son of the
petitioner has committed rape upon the informant on the pretext of
marriage and the petitioner abused and spanked her and is
threatening the informant of dire consequences. It appears that the
petitioner is not cooperating with the investigation of the case and
that is the reason why the process under section 82 of the Code of
Criminal Procedure has been issued against him.
Considering the serious nature of offence involved in this case
and as the petitioner is not cooperating with the investigation of the
case as is evident from the process under Section 82 Cr.P.C. issued

against him, this Court is of the considered view that this is not a fit
case where the above named petitioner be given the privilege of
anticipatory bail. Accordingly, the prayer for grant of privilege of
anticipatory bail of the above named petitioner is rejected.
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